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CCPA -~ 66/96

shri M.P, Dixit, the proxy counsel prays .for

édjnurnmant on the ground that the learned counsel

for the applicant, Shri M.W. Parbat is not available

‘today. List it on 20.11.96 for hearing on admission.

¥“ﬁ>xf_-__f%'

//
(D. Purkayastha) . ~ (K.D. saha) .
Member (2) o Membsr (A)

List on 11,12.1996 fof hearing before the

-Division Bench;

S “ - ( V.N.Mehrotra )
: Vice-Chairman

Heard Shrl Harendra Erasad Slﬁgh, 1earned
‘counsel for the appllcant. This CCPA has been
filed alleging non-compllance'of the order of this
Tribunal dated 1. 2.1996 pussed in the OA-62 of 1996
2. Iséué Aotlce to the respondents to flle ‘show

cause within four weeks from today as to why contempt:

of Court proceedings be not initiated against them.'
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( D. ayastna ) ( X<D.Saha )
Member (J) . ‘ Member (A)
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6/ 07,97 E List on 20,08,1997 for heari§3\;§§§?ta;§§:;~fk%
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20.8.97 List on 20.10.97 for hearing on
contempt, '
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(V N.Nehratra)

| , Ulce-Chalrman
8/20.10,97  Since DB is not available. case iﬁdjourned
' sine-diex till DB is constituted, \) '
\ , . - | : (V.N.Mehrotra)
SKJ o \ " | Vice-Chairman
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- CCEA 66/1996

9/4, 7, 2003 & the very ocut set inviting attention te the erder
of this Tribunal passed in O A 62/96 in which directicns

o h—a& keen give‘n te the respondemts to corsider the rézpre-se ntation

& the appljcam: and alse to ersure expeditious payrent . of

settlement dues, if dve to the applicant, the ld. ccunsel
f @ the responderts Shri F, K ¥erma has sumitted that the

/

directiens ef the Tribunal has Since reen camp lded with
vide para 6 e the shew-csuse filed by them. Fe has|alse
referred te the receipt of the ameunts recejived by 1:1#

opp licant placed et Anmexuwre-R/2 and R/3 ef the O A

.It 4s thus ebserved that the «ders ef this Tribunal
given in' O, A.62/96 have already been cemplied with by the '
res endents, therefeae, there is ne ré‘aS@n why this CCPA

shoulé hold any further, Acc erdingly, this CCP stands dismis sea
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MIS, ) ( Sarweshwar Jdha )/M(a) ° - ( B,N.Singh

)/VC




